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SHRI H. M. PATEL (Dhandhuka):
Sir, without contesting your ruling what I
wish to submit is this. As 1 said it is
the right of an ordiary citizen to “insp.ct.
to ask for informaticn ¢n matters which
are public. This land was acquired under
the Public Acquisition Rules and, there-
fore whatever is relevant in regard to such
acquisition in public imerest, an ordinary
citizen can go and ask for all relevant
information in connection with that. This
is not a matter which is secrzt. Even if
it is un-punished, even if the informat ~n
is o be found only on files, all inforina-
tion relating to such acquisiton undes th-
Land Acquisition Act in public interest
most be available to an ordinary citizen.
When Members of Parliament go and ask
for that information, they are asking for
not something which ir secret, not sowne-
thing that should not be made available
to an ogglinary citizen. This is an acqui-
sition under an Act, a public Act, the
Land Acquisition Act. This acquisition
was not by negotiation. not by anythioe
of that kind. So, all papers in cunnec-
tion with that will be «n & file, There-
fore, they should be mede available, This
is all T wish to say.

MR. SPEAKFR: T buave made it very
clear that an ordinay citizen, if he is
denied his right as a citizen, has a num-
ber of remedies, If an MP, is also an
ordinary citizen, then be has aks)y the
same remedies.

MR, Chintamani Panigrahi.

—_—
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STATUTORY RESOLUTION RE. CON-
TINUANCE OF PROCLAMATION IN
RESPECT OF ORISSA—Contd

SHRI CHINTAMANI PANIGRAHT
(Bhubaneswar): The o‘her day, Sir, I was
requesting the hon. Minister that, in view
of the backwardness of Orissa, in view
of the widening gap between the per
capita income of Orissa and the national
per capita income, ths Governmeni of
India should try from all possible sources
for an investment of about Rs. 3,000
crores in the Fifth Five-Year Plan so
that the backwardness of Orissa may be
removed.

Now, 1 would like to bring to the
notice of the hon. Minister some happen-
ings of recent days in Aska and Barhum-
pur in Orissa. The people in Aska and
Berhampur observed a bandh. Ons mav
or may not agree with the usefulness or
otherwise of bandhs at the present junc-
ture. But the way the police acted in
these two places was excessive; it is
alleged that they used strong arm methods.
I would request the Minister, in order to

the feeli of the people there,
Government should try to conduct &n
inquiry into the police excesses reported
to have been committed in Aska and
Berhampur,

As you know, Sir, price rise is an all
India question. 65 per cent of the people
in Orissa live below poverty line and 40
per cent of the population of Orissa
constitute Scheduled Castes and Scheduled
Tribes. Therefore, the purchasing power
of the people of Orissz is the lowest im
India. And the price rise has hit the
hardest because of their lowesy purchas-
ing power.

The Government of Orissa have opened
more than 6,000 retail shops for distribu-
tion of rice and wheat. The number of
fair price shops is not adequate. For
every two to three villages, there must be
one retail centre where rice, wheat, atta
and wheat products, edible oil, vanaspathi
gree, kerosene, sugar, coarse cloth coal,
baby food and other most essential com-
modities should be stored so that people
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can easily get them. I have found that
from the Sub-divisional Headquarters rice,
wheat" and other articles, which are alloit-
ed to the retail centres, are not reaching
the destination in time; sometimes sugar
and other commodities are being sold in
the Sub-divisional Headguarters and they
are pot reaching the retail centres. ‘There-
fore, the hon Minister should direct that,
whenever any essential commodity is
allotted to retail shops, the local pap-
chayat or a citizens’ ' committee should
sign the document that really so many
bags of sugar or rice or wheat have reach-
ed the retail centres, so that they are not
sold at the Sub-divitional Headquarters
and reach their destinations. I would re-
quest the hon. Minister to ensure a steady
supply at the wholesale level. Since this
is an all-India question, T would also sub-
mit to the Minister whether Government
should not examine that all the business-
men, traders and  their renresentatives
should be asked to reduce prices by 17
per cent because they have gone up to 24
per cent; the prices should be freezed at
that level till December 31, 1973, There-
fore, I would submit to the hon. Mimister
that for that, at least all those manutac-
turing umits which are mannfacturing
essential commodities should come under
direct supervision and control of the Gov-
ernment of India tili the lifting of the
price-freeze order.

Lastly, the drive for dehoarding shohid
continue vigorously and especially the
hoarders and the black-marketeers and
their accomplices should be dealt with
severely.

13.32 hss,
(MR, DEpPUTY-SPEAKER in the Chair)

Sir, Orissa always suffers either from
floeds  or from drought. Therefore, 1
would submit to the hon. Minister that in
the Fifth Plan flood control measures on
Brahmini, Vaitarni and Subarnarekha
should get top priority and the irrigation
programmes also should get top priority.
In this connection T would like to submit
ihat there was a proposal for a barrage
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called Ganai barrage over the Mahanadi.
The project report and everything was
completed and about Rs. 20 lakhs was
alsp spemt over preliminary investigation
work but that was dropped somehow or
other becanse of political reasons. But,
to-day that reason is not there. This Czrai
barrage scheme at a cost of Rs. 65 crores
will irrigate a major area in the chromi-
cally drought affected areas of Daspalla,
Kandpada and Nayagarh and Korda, 1T

hope this project would be taken up.
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There is one medium irrigation schem:
called Kuanria scheme in Daspalla area.
It is already under the consideration of
the Government of Orissa. It should also
be implemented.

1 hope one other proposal which is -
lying before the Government, for the
establishment of a jute mill which has
been pending with the Government for
the last five or six years has almost been
cleared now and the Government of India
asked one party to apply and the Indus-

trial Development Corporation there has

applied for iy and I hope it should not
be delayed and it should be immediately
processed so that this jute mill comes up
this year.

With these words, Sir, I support the
resolution which has been brought for-
ward by the hon. Minister before the
House, .

*SHRI C. CHITTIBABU (Chingleput):
Mr. Deputy Speaker, Sir, on behalf of
my party, the Dravida Munnetra Kazha-
gam, I rise to say a few words on the
Resolution which has been moved bv the
Minister of State in the Ministry of Home
Affairs, Shri K. C, Pant, seeking the
approval of the House for the extension
of President’s rule in the State of Orissa
by another six months. [ regret to say,
Sir, that T am not in a position to support
this Resolution.

Sir, when there is any threa from ex-
ternal aggression or when there are emer-
gent circumstances resulting in internal

*The originalspee:  Was delivered in Tamil.
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disturbance, with a view to preserving
and fostering democracy in the country,
the powers given in Article 356 of the
Constitution for imposing the Presjdent’s
rule in a State are to be exercised. fn the
case of Orissa, there was neither any
threat from external aggression nor the
internal disturbance was so serious as to
demand the imposition of President’s rule.
Now, when the situation in Orissa 1
pormal, 1 do not knew the ground or
which Shri Pant seeks the approval of
the House for extending the President's
rule there by another six months.

The MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI K. C. PANT): Sir, when I intro-
duced the Resolution 1 explained the
reasons for extending the President's rule
in Orissa by another six monoths. [ do
not think that the hon. Member was in
the House then.

SHRI C. CHITTIBABU: Sir, my pre-
sence or absence does not explain away
the r for the frequent use of Article
356 of the Constitution by the Centre. I
should say that Article 356 of the Consti-
tution has become the dutiful handrzaid
of the ruling party here. During 7} years
of Congress rule at the Center under the
leadership of Shrimati Indira Gandhi,
Article 356 of the Constitution has been
utilised for 22 times. Before that, during
the 15 years’ rule of undivided Congress
Party, recourse had been taken to Article
356 for 10 times. It should be clear to
you. Sir, that after the emergence of
Indira Congress the Constitution of Iudia.
instead of being the perennial source of
power for the entire people of the country,
has in fact become a potent instrument
for peretuating the Congress rule through-
out the country. Tt is ro longer the docu-
ment of rights of the public. It has he-
come the Constitution of the ruling party,
the Congress Party.

Let us see what was the situation that
impelled the Centre to impose the Presi-
dent’s rule. *When it was found that the
writ of Indira Congress would not run in
Orissa, the former Chief Minister, Shri-
mati Nandini Satpathy, who was a
nominee of the Centre, tendered the resig-
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nation of her Ministry and also advised
the Governor, Shri Jatti, to dissolve the
State Assembly, The Central Government
also felt that she would not be able to
hold the Congress Legislature Party to-
gether on the floor of the Assembly and
immediately they decided to dissolve the
Assembly. As compared to Orissa, what
was the yardstick adopted by the Centrs
in regard to Uttar Pradesh and Andhbra
Pradesh? The ruling party at the Centre
felt that in both these States the Congress
Legislature party would be in tact if the
Assembly was not dissolved but only
suspended. The ruling party here was
sure of the Congress Party coming back
to power if the Asstaibly. could be kept in

ded animati It should be clear
to ymt. Sir, that every kind of thing wounld
be done in the interest of the ruling
Congress Party.

The Governor of Orissa, who had philo-
sophical affinity with the Chief Minister,
accepted her political advice and recom-
mended the dissolution of the State Assem-
bly to the President. Though the Opposi-
tion Parties paraded before him 75 Mem-
bers of the Assembly constituting the
majority, the Governor of Orissa, probably
guided by his philosophical insight that
what one sees is not real, did not accept
the plea of the Opposition parties that
they should be allowed to form the Gov-
ernment.

I would like to point out that during the
regime of our present Prime Minister's
father, Shri Jawaharlal Nehru, the State
leaders were not only held in esteem but
also were given all kinds of encourage-
ment. Tt is unfortunate that during the
regime of his daughter there is no respect
for any State leader. The Centre's supre-
macy over the States is sought to be esta-
blished through the nomination of central
leaders as the Chief Ministers of the
States. Not only the Governors but alsc
the Chief Ministers have been made the
agents of the Central Government. When
all the powers, both political and econo-
mic, are concentrated in the hands of the
Central Government, it is but natural that
the States are getting weakened, It is
axiomatic that in a democracy unless the
States are strong, the Centre cammot be
strong. If this trend of concentrating all
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powers in the hands of the Centre con-
tinues, naturally the democratic rools in
the States will get eroded. Consequently,
with the decimation of democracy in the
‘States, the country will be torn as under.

I crores of people living in the States
jget the feeling that the States are at the
tender mercies of the Centre, it is not only
that the Centre will be blamed for all the
jlls but also the unity and integrity of the
.country will be exploded. When the States
demand more powers in the interest of
democracy, it should not be misconsirued
that they are making untenable demands.
it should once and for all be realised that
by strengthening the States, the Centre
-automatically gets strengthenped.

But, what is happening is that all (he
constitutional provisions are being utilised
for strengthening the Centre at the cost
.of the States. From the fact that Wrticle
356 of the Constitution has been uidised
22 times for imposing the President’s rule
in the States, it is obvious that the rights
.of the States are being destroyed. It is
also clear that the Central Government
are determined to subjugate the States.
‘That is the feeling prevailing in the
‘States. By such action, the Central Gov-
ernment are undermining demoacracy in
the country.

I would like to appeal to Shri K. C.
Pant that he should come forward with
proposals to give more powers to the
‘States and not with such a resolution for
extending President’s rule in Orissa for
six months more. I strongly oppose this
Resolution.

With these words, T conclude,

SHRI SHYAM SUNDER MOHAPA-
“TRA (Balasore): Mr. Deputy-Speaker,
“Sir, the people of Orissa are in continuous
woes, trials and tribulations because they
are passing through, probably, wors*
-economic crisis to-day. When the Gov-
ernment of India is considering giving
quite substantial amounts of money for the
other States so far as flood protection is
concerned, the chunk which is given to
‘Orissa is far poor as compared to other
States, Let me quote the figures:
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Between 1954 and 1971, Madhya

Pradesh got Rs. 39.29 crores; Bihar go*
Rs. 48.71 crores; Haryana got Rs. 15.46
crores; Punjab got Rs. 36.71 crores; U.P.
got Rs, 23.41 crores; West Bengal got Rs.
14.37 crores but Orissa has got only Rs.
6.61 crores.

Sir, this is a sorry state of affairs as far
as budget all ion is ned. I would
now like to draw the attention of the
Government to another aspect which is
the health measure in our State, Unfor-
tunately, we have read in newspapers that
the Government of Orissa has reduced
the admission to medical colleges by 100.
I have got with me the all India figure.
For every 5,000, there is one doctor in
India. But, fortunately, in West Bengal,
for every 1,850, there is a doctor; in
Punjab, for every 2,582, ther: is a
doctor but, in Orissa, for every
7,000 there is a doctor. If 1hat
is the figure, I do mnot understand
why the Governor of Orissa did not inter-
vene in the decision of the Houss. He,
instead of increasing this number, is
decreasing it by 100.

Sir, I have to bring to your potice one
fact and, through you, before the Govern-
ment of India that the Members of the
Consultative Committee for Land reforms
should have some special right tu advise
the Governor of Orissa in the present
juncture and their recommendations
should be given top priority. And when
a decision is taken, at least, the Member
should be consulted. But, I regret to say
that in Orissa, presently, whay we have
read in newspapers is a mass transfer of
junior officers, clerks and peons from onz
district to the other. When the State is
passing through floods, drought and
cyclone, why should the people who
cannot maintain two establishments, be
transferred at least at this time of the year,
that is, in August when their children
have already taken admission into
the schools and colleges? When this ques-
tion was raised—I raised it before the
Governor—the Governor says that as per
the rules, when a man has put in five or,
three years’ of service, he should be trans.
ferred. T can now challenge the Gov-
ernment on this issue. T have information
that a large number of officers, clerks and
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peons who have put in ome year or ten
months or even 6 months have been trans-
ferred from one corner of the State ic
another. Probably, the Adviser is guided
by the set of bureaucrats in the State Gov-
ernment. And he took a decision thereby
putting the people to trouble. I do oot
know if it is motivated by the mid-teom
election which is to be held in February
or March 1974, Sir, I have to bring
‘before you another fact. That is the
Orissa Government has not given dus
weightage to the S.C. and ST. There are
some districts in Orissy which are pre-
dominantly populated by tribals and where
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Even the Department of FEconomics is
under-staffed. If only honesty really
dawns upon the Police Department, [ think
much of the worries of the poor people
will be over.

My hoo. friend Shri D. K. Panda was
criticising the excess by the police on the
people who had organised bandhs in
Berhampore and Aska. I do not appre-
ciate bandhs particularly at this time when
the country is passing through a grave
economic crisis. [Either we hear about
the railway strike or about a striks in
some steel plant or a strike by the

s and b ats, Even the

the scheduled castes too are pred

In such circumstances, the duty of 1he
Government should have been to allocate
more money for economic development of
‘the State. The State should be given more
money for education of their children. As
far as literacy is concerped, it is oniy 15
per cent as far as scheduled castes and
scheduled tribes are concerned. As iar as
‘higher education is concerned, it is hardly
5 per cent. When this is the budget
allocation for the S.C. and S.T, people, we
find that quite a large chunk of money
has been budgeted for the police depart-
ment, What is the performance of the
Police Department? T would like that the
Police Department should be developed.
And we want their difficulties should be
ameleorated. Also we want that there
should be more amenities provided (o ths
children of these Police staff. Wa also
want that they should do their duty pro-

perly.  As far as the crime is concerned
the figures are as shown below:—

In 1958 12,458

In 1960 12,418

In 1963 13,863

In 1964 14,725

In 1966 16,946

In 1967 18,667

In 1972, it has gome up to 20,000.

The crime figures are increasing day by
day. If we ask the police department,
they say that they are understaffed. How
much more staff do they need? Every
department is under-staffed. Ewven the
Education Department is under-staffed.

h:gher-ups in society who have quite a
good living standard are also threatzniog
the very economic existence of the State.
Even the engineers are demanding that
their scales should be on a par with those
of the IAS officers. They are almost
holding the whole country to ransom. I
do not know for how long we shall be
tolerating this. The people should be
awakened to a sense of responsibility,
particularly at this time when the whole
country in the world map is passing
through a great crisis, which I would like
to emphasise again and again.

The Survey of India had decided to open
an office in Orissa. I had written to the
hon. Minister about opening a branch
office of the Survey of India, and the hon.
Minister in his letter to me had stated:

“The question of locating some office
or units of the Survey of India in Orissa
is already under the active consideration
of the Government.”

1 understand from wvery reliable quarters
that Orissa is not going to have a branch
of the Survey of India. I would like to
bring this to the notice of the hon. Minis-
ter concerned, through the Home Minis-
ter, that Orissa has a claim to have a
branch of the Survey of India, because
Orissa is rich in minerals, and has vast
potential of resources. So, the Survey of
India should have its branch in Orissa.

SHRI K. C. PANT: That is the work
of the Geological Survey of India.
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SHRI JAGANNATHA RAO (Chatra-
pur): Does he mean the Geological Survey
of India? e

SHRI K. C. PANT: Let him check up
on that. We shall discuss it later.

SHRI SHYAM SUNDER MOHAPA-
TRA: It is under the Ministry of Sciemcz
and Technology. DIR has been invoked in
Maharashtra against hoarders, racketeers
and smugglers and those who are increas-
ing the prices of the different commodities.
But I do not understand why DIR should
be invoked only in Maharashtra or why
Shri Siddhartha Shankar Ray should in-
voke them in West Bengal. Why should
it not be invoked in the whole of India,
in all the States? Why should the Gov-
ernment of India not give directives to all
the States that instead of arresting political
persons under the DIR or the MISA, the
hoarders, racketeers and persons who are
going to spoil the economic foundation cf
our government should be put in prison
under DIR and should be imprisoned with-
out any trial for any number of years?

T may quote here the price of rice in
Orissa, as 1 have obtained it from the
Orissa Government's statistics. Per quin-
tal, it was Rs. 48 in 1952, Rs. 60 in 1958,
Rs, 64 in 1960, Rs. 80 in 1966, Rs. 95 in
1968 and Rs. 105 in 1972, Rice is selling
at Rs. 180 per quintal at some places and
at Rs. 200 at other places. Why should
the DIR not be invoked against the
hoarders who are keeping rice with them?

The Congress Party has given ns a
directive to bring to the notice of our party
whatever extra stocks we possess and to
declare whether we have given them over
to the Government or not I would like to
ask whether other political parties are also
doing this. T know that even some CPM
leaders in Punjab and Haryana have
enormous stocks in their hands and they
have not sold it to the Government; they
are not selling it either in the market, So,
T suggest that there should be a guideline
applicable to everyone, whether he be a
Congressman or a person belonging to any
other political party, to help the coantry
at this critical juncture.

SHRI P. K. DEO (Kalahandi)- Start
from UP,
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SHRI SHYAM SUNDER MOHAPA-
TRA: 1 would also like to bring to the
notice of the hon. Minister and through
him to the Government that about 500
posts are lying vacant in the Food Cor-
poration of India office in Orissa. The
FCI is now appointing graduates, double
graduates and post-graduates at the rate
of Rs. 6 per day on a daily basis. They
are employing peons at Rs. 3 per day, that
is on daily wage. On the other hand,
there are 500 posts vacant in Orissa under
FCI. This is exactly the reason why we
could not have more procurement in
Orissa because the FCI said they were
understaffed. There is a conspiracy on
the part of the Calcutta Office headquarters
or the higher-ups in the Agriculture Minis-
try not to fill up these posts because they
will go to the children of the soil. 1 have
to emphasise one thing. In the Orissa
employment register there are more than
1,50,000 persons waiting for employment.
Out of these 70,000 are educated persons.
That being so, why cannot the Govern-
ment of India ask the Chairman of the
FCI to fill up these posts as quickly as
possible. Far from doing that, I under-
stand the Chairman has directed the police
to a the FCI employees who were on a
relay strike. There has been mass suspen-
sion also. So with all these facts and
figures before me, 1 appeal to the Home
Minister, Shri Pant, to advise the Governor
to take note of the feelings expressed here
and act accordingly.

SHRI P. K. DEO (Kalahandi): The
very fact that President’s rule is going to
be extended in Orissa is an admission of
the signal failure of Government to have
a popular government established in time
there. Shri Jagannath Rao stated the other
day the Opposition parties had failed to
form a government. To put the record
straight, T would like to point out that in
the case of Shrimati WNandini Satpathy
with a following of 49 members, she was
asked to form a government, but we with
82 MLAs in a House of 140 paraded ‘in
front of the Governor, were denied that
right,

SHRI JAGANNATH TRAO: No, fo.
Why go on repeating these things!
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SHRI P. K. DEO: The plea regarding
delay in delimitation of constituencies was
taken by Shri Pant. I have been asso-
ciated with the Commission in the 50s and
60s as an associate member. 1 know fully
well what is their job and how much time
it takes, But you will be surprised to
know that even with the delimitation work
in UP and Orissa starting simultaneously,
so far as Orissa was concerned, facts and
figures are being kept concealed. District
and village figures and maps have not
been printed and supplied to the associate
members of the Commission, So it is a
lapse on the part of the present Orissa
Government in the performance of a most
important duty of delimitation work to
facilitate the formation of a responsible
government in the State.

It would be very fair if Shri Pant could
admit in this House that he is waiting for
a favourable climate for the pro-Indira
wind to blow in the country and then
their candidates can cross the Vots-
Baitarini by catching the tail of the cow.
Shri Pant is a sportsman. I have played
cricket with him. He has always played
a straight bat, but in this case, I cannot
understand why like the Old Man of the
Sea he wants to sit on the neck of the
people of Orissa bringing immense agony
and suffering to them and to fiddle like
Nero sitting at Delhi while Orissa  has
been burning.

When 1 say Orissa has been burning, I
say so on the strength of papers supplied
to us by the Government of Orissa regard-
ing starvation deaths. Many a time this
questior. was raised here but an oppor-
tunity was denied. Shri P. Gangadeb who
had tabled a starred Question on the
subject was whisked away when it was
about to be taken up or he deliberately
withdrew from the House at that point of
time to prevent its coming up. Similarly,
there was a half-hour discussion given
notice of regarding starvation deaths in
the State, but that also could aot unfor-
tunately be taken up. I wouki like to
emphasise that the responsibility of the
House in regard to other matters is so
much that it cannot go into details of the
various aspects of various problems facing
the country in various parts. -

1579 LS—9,
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J So it is not possible for this House to

i"do justice to Orissa unless there is respon-
sible Government. The entire demands of
22 million people was decided in a just
two hours debate. What could be the
outcome of a discussion which is of a
casval nature?

Coming to the Fifth Plan, I should like
to point out that while taking part in the
debate on the demands I said that Orissa

was going to gey a raw deal. My appre-
hension has proved correct. The Fifth
Plan lacked vision. No new dimension

has been given. It hardly touches the
fringe of the burning problems of Orissa.
Rather it has been bogged in the morass
of these slogans. Even though parrot like
it had been repeated in this House that
regional imbalances have to be removed,
facts and figures prove that just the
opposite is taking place. In mid-fiftys the
difference between the national per capital
income and the per capita income in the
State was Rs. 100. It increased to Rs.
200 in mid-sixtys. When you come to
the seventys what do vyou see? From
Government records it is evident that
62.04 per cent of the people in the rural
sector this is the highest in the countrv—
live below poverty line in Orissa. In the
urban sector it is 57.58 per cent under
poverty line, the third highest in the
ccuntry. The gulf is widening. The
Orissa Government has given a  pro-
posal to squeeze the gulf and bring
Orissa at par with other States. An outlay
of Rs. 2227.24 crores is suggested. I should
like to know how far the Government of
Orissa and the Governor had been able to
persuade the Government to allot this
amount to Orissa,

Coming to the question of regional
imbalances, when you go deeper down,
district-wise and when you scrutinise the
figures, you will find that it makes an
appalling revelation.

In the Fifth Plan the entire benefit has
been narrowed down to the periphery of
Bhubaneshwar. The draft Fourth Plan of
Orissa says about the regional imbalances
in 1972 as follows: “Out of 13 districts
in Orissa, three districts, Kalahandi, Keon-
jhar and Koraput do not have any medium
or major irrigation projects; out of the
other ten districts irrigation facilities are
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concentrated in three districts: Cuttack
34.53, Sambalpur 21.14 and Puri 1479
per cent; the rest of thirty per cent of
irrigation is shared by the other seveo
districts.”  All the spokesmen who have
spoken of Rangali ot Bhimkund krow
very well that the boneficiaries will be
the people of the coa:tal districts. People
of the upland districts will suffer as their
areas will be submergad and it will cuuse
immense loss to them. If there is shori-
age of power and if more irrigation
potential has to be created why not take
up Indravati project? Shri Jagannatha Rao
forcefully suggested the inclusion of this
project which will gencrate 600 MWs of
electricity and irrigatz 2.5 lakhs of land
in the inland districts. The plea is taken
that the matter is sub judice and it 13
before the Krishna-Godavari Commission,
If Madhya Pradesh covld persuade the
Government of India to include Bodhgat
project in the Indravati basin  in the
Fifth Plan, what stands in the way of

Orissa to  persuade the Government of
India to include Indravati project?
14 hrs,

In this regard, 1 would like to point

out that though the State Government of
Orissa made a suggestion of Rs. 8§36
crores Plan inclusive of the national pro-
gramme of minimum needs of Rs, 216
crores, we come to know from the reli-
able sources that a sum of Rs. 535 crorss
is going to be sanctioned for the Fifth
Plan. If you exclude a sum of Rs. 216
crores which is to be the Central aid,
because this programme of- national
minimum needs has been drawn up on
the instructions of the Government of
India, then hardly Rs. 319 crores will he
lefy for the developmental sector. If you

pare the purchasi power of a rupes
because the purchasing power of a rupe:
during the Fourth Plan period has depra-
ciated to a great extent, it actually comes
to this that the Fifth Plan of Orissa will
be much less than the Fourth Plan of
Orissa which was drawo pp by the coali-
tion Geverament,

So far as the water sopply and sanita-
is concerned, 1 will not go into all
aspects because, giving a jostification
starvation deaths, nombering 991

§%5
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starvation deaths reported in sevaral
places, the explanation has been giveu
that people have died of thirst, mal-nu.1i-
tion and gastro-enteritis,  This requires
that the people should be assured «of
hygienic water supply both in the rural

and urban areas.
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So far as water supply is concerned, 1
find, as against Andhra Pradesh which is
going to get Rs. 25 crores, Assam—Rs, 25
crores, Haryana—Rs, 29 crores, Kerala—
Rs. 32 crores, Orissa is getting Rs. 12.50
crores only. So far as urban water supply
is concerned, when Andhra Pradesh is
getting Rs. 33 crores, Orissa is getting
only Rs. 1.5 crores. This is hardly one
vear’s budget for the Orissa Urban Water
Supply programme. So. I beg to submit
that it is mere an eye-wash. We will never
get justice under the President’s Rule.

So far as the development of infra
structure is concerned, I would like to
point out that iy was during the coalition
Government that various major bridges
were taken up and completed. But thers
has been mo provision to provide app-
roach-roads to those bridges. As regards
Bhawani-Patna-Bhubaneswar road is con-
cerned, I would request let Mr, Pant, f
not Mr. Pant, Mr. Mohsin travel on that
road and he will himself judge the con-
dition of that road. FEven though the
roads were constructed by the coalition
Government, they have been hardly main-
tained later on and they have much dete-
riorated.

The Raipur-Berhampur WNational High-
way has been put in the cold-storuge.
Taking all these factors into consideration,
I would like to say that the sooner therz
is an end to the President's Rule, the
better it will be_and it will provide much
relief to the people of Orissa. We should
expedite the delimitation of the consti-
tuencies and establish a popular Govern-
ment as soon as possible,

Lastly, T would like to raise two point:.
This is about the partisan atitude taken
by the Government of Orissa. S0 far as
the State Land Development Bank  is
concerned, the members of the Board of
Management have been elected om the
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27th of June and the Board should hav:
been constituted within one month accord-
ing to the Statute, but no action has been
taker, by Government to form the Orissa
Land Development Bank Board. 1In the
meantime, several controversial decisions
have been taken. The Managing Direc-
tor who has reached the age of super-
annuation and who had been given an
extension for one year and six months,
has =gain been given another extension.

Then, Sir, the Kandu Leaf Commission
is going on. 1 welcomed it on the Boon
of the House, and I would like to say
that it should be expedited and the awad
should be given. I would, however, like
to point out that Shri G. K. Mitra, who
is h=ading this Commission, is also head-
ing, I am told another Commission; I
do not know how far it is true, but it is
said that he has been heading two Com-
missions; if this is so, it is not proper.
Also his headguarters are pt Calcutta anc
he passes orders on telephonme and ante-
dates the orders. The last order that he
passed was that the Counsel of the defzn-
dants could scrutinise the various records
by 13th August, but his order was inti-
mated to the parties on the l4th, Tt goes
to prove that his action has been mala
fide. So, he should be cautioned and
there should be an end put to ante-dating.

SHRI BANAMALI PATNAIK (Puri):
Again and again, the same arguments are
advanced against the President’s rule. No.
body likes the President's rule, but i has
been there out of compulsion. And once
it -has been imposed, naturally it.has to
be extended till the elections; are over
My hon. friend, Shri P. K. Deo, knows
very well that the Delimitation Commis-
sion has not ‘yet completed its work, that
it is mot possible to complete it before
December. If at all elections are to be
held, they can be held only in the month
of Japuary or ‘Febroary; they cannot be
held earlier. Till then the President’s rule
has to be continuved,

All sorts &f demands are placed on the
Moor ‘of the House. Ts it possible that,
Dder the  Prestdent's ‘rule, all the prob-
Al o B sovear T honld e e
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endeavour of the people to have a strong
Government. Whenever Orissa has pro-
gressed, it has progressed under one party
and under one strong leader; otherwise,
it has not progressed. The Hirakud Dam
or the Paradeep Port or the express higlh-
way was not included in the Plan, but
because of strong leadership and strong
leader and a united party it could be
done, Orissa expects strong and united
Party so that it can go ahead from plon
to plan, from progress to progress,

miracles to happen
under the President's rule. There should
not be any discrimination, and I am
proud that there has been no discrimina-
tion. During the President's rule, there
has been a fairly good administration.
Only a papular Government can tak: new
initiatives, You cannot expect new initia-
tives to be taken under President’s rule.
Therc is a certain handicap. If you
want to have a plan or a project, natural-
ly the Centre has to wait for a popular
Government to be installed so that with
one party and under one strong leader-
ship it can go ahead,

We cannot expect

However, there are a few thirgs which
I expect to be taken up under the Presi-
dent's rule. In the Consultative Com-
mittee, we bave given the green :ignal to
the Land Reforms Bill which shouid be
enacted. There is no difference on the
major points of the Land Reforms Bill.
But there are certain lacunae. The trust
estates which were abolished by the Act
of 1970 are going to be nullified 2gzain
by declaring them as privileged rvots.
There are a number of temples and maths
being exempted. They should not ke
exempted,

For example, the emple of Lord Ja:an-
nath at Puri owns thovrands of acres. The
There are ten-
ants .under the temple and it is they who
cuftivate -and they have tenancy rights.
The -temples ryots shomld not be excluded
from the limit of ceilings. They should
not be included as an exemption and as
a privileged ryot. The Ynd  reforms
should be enforced &g early as possible

‘excluding dhis type privileged of ryot.
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I also suggest to the hon. Minister that
the land reform measures should be en-
forced from the 2nd October, the Gandhe
Jayanti day. Gandhiji had a soft coruer
for Orissa and he wanted the condition
of Orissa to improved. So, the land re-
forms should be enforced from the Gandhi
Jayanti day.

In this connection T might mention that
there is no provision in the budget for
enforcement of land reforms. Weither the
Planning Commissien has given any am-
ount nor is there any pré¥isidn in the
Budget. Unless some amount is provided
in the Budget for implementing the land
reforms, it cannot be done. Thereforz it
is imperative on the part of the Govern-
ment to provide some funds for the
implementation of the land reforms,

One or two  points more and I have
finished. Mr. Mohapatra mentioned about
the reduction of seats in the Medical Col-
leges. I do agree with him. The Gov-
ernment should not reduce the number of
seats. It is said that the Indian Medical
Council objected to it. But they have
been objecting to increase of seats since
1967 but even then it was going on with
the pressure of the State Government, [
find no reason why it should be reduced
now. This tussle is going on since 1967.
If you reduce 100 seats to-day, five years
hence we will be lagging behind. Is it only
the doctors are unemployed? It is not
only they, but others are also unemployed
in Orissa. They are unemployed in other
States as well. 'We cannot solve the prab-
lem by simply reducing the seats. There-
fore, T would request the hon. Minister
to influence the Government of Orissa
ot to reduce the seats but to see that the
present number of seats continue and
other facilities may be given in those
colleges so that students get proper edu-
cation. Even in the Fngineering Colleges
seats are vacant but nobody bothers about
jt. Then why this treatment with regard
to Medical Colleges? This is the only
profession where they can get self-employ-
ment.

Then a word about the aluminium fac-
tory. I; has come out in the prass to-day
that the proposed aluminium factory in
Jeypore in the district of Koraput will not
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be supplied electricity Then that factoiyv
cannot come up. Successive Governments
have already decided that electricity shou!d-
be supplied to the oproposed a'vminium:
plant so that it can come up. If the fac--
tory is set up in Jeypore, it will give emr-
ployment to 10,000 people. Sis, eleciri-
city is being produced in Balimala and’
Duduma in the district of Korapvt and in.
the area where it is produced, if you do
not supply, where else are vou going to
supply it?
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Then, Sir, there is the ferro-silcon plant-
in Rayagadh which is awaiting expansion
has received the necessary indusirial h-
cence and it has expost commitments aizo
and if electricity is not supplied, it is lags-
ing behind its export commitment, Thase
are a few things which the President's
rule should look into though major things
are difficult for them,

About the Fifth Plan, the plan should
be kept elastic so that when in popular
government comes in there would not be
any difficulties to impose certain hard
measures which the Presidents rule can-
not do. Orissa has abolished land reve-
nue.

There is a Bill still pending with the
Government of Orissa to imon<g graded
taxation. If there is gradsd 1axation,
there will be resources to th2 run= of
Rs. 15 crores every year and within five
years there will be Rs. 75 crores of addi
tional revenue and yoa will have a good
scope to expand the plan. Therefore, the
plan should be kept elastic so that when
the popular government comos in, they
can revise it,

Then there is the question of the mini-
mum needs programme. It is not possible
for the Orissa Goverrment to ‘nance it.
Therefore, it is the duty of the Planning
Commission to see thar this is in mcdial=-
ly impl i and ¥ FESOUrCYS
are given by the centre. ’

My friend, Mr. P. K. Deo, spile »f ut
regional imbalance. T might, mention two
points. As far as his area js. concerned,
when the hon. Member's State was merged,
there was only one High School. Now,
after the merger of the State, there are:
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seventy High Schools. There were ooly
16 miles of motorable road during his
regime. Now there are more than 200
miles of motorable road. Of course, it
needs further development. But that does
noy mean that we are neglacted.

Then, the Hirakud dam which is a very
major  irrigation project and where
hundreds of crores have been invested,
naturally, will irrigate more districts.
That does not mean that due to lack of
resources other irrigation projects have
not been taken up. In his own district
the Sunder and Utei projects are under
execution. So he cannot say that we have
ignored them. When Paradeep port was
constructed the Planning Commission did
not approve it. It was somewhat out of
the way that the State Government did
it. Mr. P. K. Deo and his friends did aot
support it then. Now that it has come
out everybody is in praise for it. How
did it happen? State Government was
bold enough, It was a bold step and they
went ahead. Even for Hirakud, Mr.
P. K. Deo and his party created difficulties
there. They did not allow it to be con-
structed. For all these dams and pro-
jects they created difficulties. Ewven after
the Fourth Five-year Plan we could not
complete that Hirakud project. The
remaining portions of the project should
be completed now. What we find, whether
it is the Third Five vear Plan or the
Fourth Five-year Plan or the TFifth Five-
year Plan, the same number of projects
are pending. All the pending projects will
take at least ten years to be completed
<ven if the Centre gives all the grants
necessary. Therefore, the present gitua-
tion is not only duoe to lack of resourcss
but it is due to lack of will. Tf there is
will and if there is determination, T am
sure. the Centre is bound to help.

SHRI GIRIDHAR GOMANGO (Kora-
put): T have some submissions to make.
My first submission to the Government
of India is that so many of the projects
which are there in Orissa should be given
top priority during the time of the Central
rule there. ' There are certain irrigation
projects mentioned in the Fifth Plan paper
of the Government of Orissa. That shows
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how much regional imbalance is there in
the districts. In Koraput district the
Scheduled tribe population is 56.4 per
cent and the irrigation project is 0.99
per cent and it will be raised Jo 13.15 in
the Fifth Five year plan. In rtespect of
education it is 8.31 now. The Badamala
irrigation project is not included in the
Fifth Plan. It was conceived about 10
years ago for investigation and it is now
still in proposal stage and we do not
know when it will be submitted 1o the
Planning Commission. This is the situa-
tion about this project, Sir.

My next point is about Communica-
tions, Sir. 1 was expecting tha; the Six
Sub-divisions will be connected with the
district headquarters. There has to be a
bridge over three major rivers,—Brahmini,
Baitarni and Bansadhara, These are big
projects. These projects should be taken
up in the Fifth Plan. Funds should come
from the Central Government, because
this involves heavy expenditure. Due to
the width of the river Bansadhara near
Gunupur certain proposals have already
been made and I submit that Central
assistance should be given under the
Central aid and under State aid also,
because of the economic importance.
There is an indication given in the
Approach Paper,

The Government of India can do one
thing for the tribals by opening up the
scheme like the pilot project in the tribal
district. A proposal to this effecy has
been submitted by the Government of
Orissa to the Central Government to
open 15 such pilot projects, Th:re are
two projects which are in ths imrlemen-
tation stage. The Government of India
will kindly see that- they open up the
pilot projects. The Communication Min-
istry has started a pilot project and has
given more importance to Koraput Dis-
trict by opening up post offices. But,
they have not yet openmed public call
offices so far; and sub-post offices have
not vet been opened in the interior parts
of the district. A cement factory at
Sunki, a proposal of which, has been sub-
mitted by the Government of Orissa to
the Government of India on 12th Septem-
ber, 1972 has not vet been conmsidered.
The hon. Minister ‘of Industrial Develop-
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ment may advise the Cement Cerporation
to prepare the. feasibility report for the
disposal.

The Union Minister for Industrial
Development  also intimated os 30th
September, 1972 that the matter had been
referred to the Cement Corporation for
preparing a feasibility report and it is
ander their comsideration, But, further
development is not known. I hope it will
be taken vp in the Fifth Five Year Plan
50 as to meet the cement shortage inthe
country as well as in Orissa.

sar, Kasipur Tehsil
declared as a scheduled area. This is
thickly populated by tribals. Regarding
distribution of land for the tribals, it has
been declared by the Orissa Government
that each family will be given two acres
of land. We want that this should be
increased. I request that the Government
of Orissa should provide waste land and
cultivable land, and they should see that
the waste land is distributed properly to
the tribal people by giving some assistance
for their cultivation.

has not yet been

Lastly, T hope that the Government of
India will come forward for the develop-
ment of Orissa as a whole and, in parti-
cnlar, Koraput District which is thickly
populated by the tribals in the State of
Orissa,

SHRI ARJUN SETHI (Bhadrak): Mr.
Deputy-Speaker, Sir, it is needless to em-
phasise the need for the extension of the
President’s Rule in Orissa. We all know
that the delimitation of constituencies is
not yet over. Moreover, this is the rainy
season in Orissa which is most important.
None can move from one place to
another. That is why 1 support this
Resolution.

While supporting this Resolution, 1
would also like to draw the atiention of
the House to the most importany part of
the discussion, that is the hard facts of
the economy of the State of Orissa, for
consideration. The data colected for
the 21st round of Mational Sample Survey
1966-67 for determining the pattern of
per capita monthly household consume-
tion in the States, says:

AUGUST 22, 1973

President’s Rule n
Orissa (Res.)

“In rural Orissa, the poocest 5 per
cent of the pepulation spend about
Rs. 11.00 on an average per person per
moath ie., 33 paise per perron per day,
The figure for the cerrssponding group
in urban Orissa is Rs. 16.42 per monh
i.e, about 55 paise per p:rson per dav.
The richest 5 per cent in the rural sec-
tor spend Rs. 55.10 on an average per
person per day as againit Rs. 120.79
in the urban sector.”
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This is the state of economy that exists
there in the State and after the two de-
cades of planning, a wai: majority of
Orissa’s population are poc; evea ™
richest groups of the households are not
really well off in an absolute scase of the
term. This is possible becaase the agn-
culture remains the most dominant sec.or
of the State’s economy cont:ibuting more
tham 50 per cent of the State’s income.
Further, it is a matter of gres: concern
that the prevailing low productivity of
agriculture and sluggish growth of the in-
dustrial sector remaiss a permanent con-
tributing factor to the dismai growth of
State's economy,

Apart from the frequent natural disas-
ters, the meagre irrigation faclitics, imade-
quate  rural credit supply, fragaweated
landholdings and above all inadeguate
supplies and services, and especially the
supply of inputs of agriculture have added
to the problem. But, unfortunataly, at
this juncture, when the Fifth Five Year
Plan is going to be implementsd from
early mext year, the State is not having a
popular government there. At least the
views that we have expressed in. the par-
liamentary censultative committee should
have been taken into consiileraiion, and
provided an opportumity o discuss the
Fifth Plan and in fact, szveral members
of the committee had drawn the attention
of the Home Minister in this regard, but
no steps have been taken as vet, and the
Plan is going to be finalised very soon.

The miserable plight of the Orissa State
is mainly due to the existemce of sizable
sections of backward classes there; they
constitute one of the major causes for the
State’s backwardness. Simce the birth of
Orissa in 1936, the abysmal poverty of
the people has been a source of comstant
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concern and worry for the Stae leaders.
Their worry continued even after the State
had come to its present shape in 1549
with the merger of 24 Mative States,
These small States with a predominantly
Adibust population not only added to
the State’s geographical size but they
also added to its burden of poverty as
well.

The backward classes are in a majority
as they constitute about 70 per cent of
the State’'s population, including 39  per
cent belonging to the Scheduled Castes
and Scheduled Tribes. There is 2 deep-
seated feeling among these people thut
they have been deprived of their rightful
place in the State’s socio-economic set vp
by the minority caste people who operate
from the vantage position of a higher
social status. Such a feeling, though some-
what exaggerated, is however not always
without reason. Official statistics show
that a major portion of the investmen; in
the past was pumped into the politically
vocal areas in the State.

The Orissa State Financial Corporation
sanctioned up to March, 1973, a total
sum of Rs. 7,43,36,000, Of rhis amoun:
a little over 35 per cent had zon: to the
Cuttack district alone, only about 18 per
cent to Sambalpur, 12 per cent to Sunder-
garh, 5 per ceny to Koraput, 3 per cent
to Puri and 3 per cent to Ganiam. The
share of the proverbially backward ex-
princely States with a concentration of
Adibasi population was negligible,

There is no time for me to go info the
details. But I would like to draw the
attention of the House and also the hon.
Minister to the fact that recemtly there
has been a move on the part of the Gov-
emnment of Orissa to transfer the manage-
ment of the schools run by the tribal and
rural welfare department to the Educa-
tion Department. [ strongly oppcse this

kind of move, because this will in no way |
benefit the cause of the tribals or the

Scheduleq "Castes, but on the other hand,
this would result in the diversion of the
funds to some other department in the
process and it will
of the tribals and the Scheduled Castes.

hamper the interests
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With these werds, I extend my support
to the resolution.
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Srega FEi 2 w7 (3) Dfafadew
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- faldt = & w34t w1 faadr srfen
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g o
A @ T AEET 9T EH FE
g

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
($HRI K. C. PANT): Mr. Deputy-
Speaker, Sir, I am grateful to the friends
who have participated in this debate.
While it is very difficult for me to cover
all the points that have been raised, I
assure them that their suggestions will
meceive careful consideration.

For the last many days we have had
debates relating to the extension of Presi-
dent's Rule in different States and also
a debate pertaining to UP. One particular

ge of this debate was that the Lok
Sabha got an opportunity to listen to .he
views of various members, particularly
members from these particular States, about
their problems. We seldom get this oppor-
tunity and certainly mot at such length
and such depth. This is particularly true
of the debate we have had on Orissa for
the last two days I must say that the
overwhelming impression left on my mind
-is that this debate has high-lighted, as
nothing else can, the concern of members
from Orissa and others about the econo-
mic backwardness of Orissa, about the
need to formulate the Fifth Plan propo-
sals which will take care of some of the
basic problems of Orissa and will help it
to catch up with the rest of the country.
1 do not want to go into the details, The
last few members who spoke today dwelt
on individual matters which are import-
ant but, apart from that, the earlier speak-
ers referred to wider economic matters,
the formulation of the Fifth Plau being
one of them.

As T said, the advantage has been that
all these matters have been brought into
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focus and it is good that this discussion
has taken place when the Fifth Plan is
being finalised. Therefore, the views of
those hon. Members from Orissa whe
have made a study of the problem and
who spoke on Plan priorities, like Shri
Gangadeb, Shri Jagannath Rao, Shri
Chintamani Panigrahi and Shri Banamali
Patnaik, will be wuseful and valu-
able. (Interruption) The trouble is
that there are optimists and pessimists in
this world. When there is a clear stream
and you take two people to see a clear
stream, one sees the clear water and the
other sees the mud under the water, What
has one to do? It is human nature. Both
are true. But iy is now one looks at it
that matters. Therefore, this debate has
been very timely. T would only request
the hon. Members, particularly feom
Orissa, to also have a discussion with the
Planning Minister separately because I
have found the discussion very useful, As
one who has dealt with finance at one
time, I think, many of the suggestions
deserve very careful consideration even
at the level of the Planning Commission.
It is, perhaps, not bpecessary for me
to go into the justification for extending
the President's Rule in Orissa. But I was
surprised that in spite of the obviousness
of this Resolution, Shri Chittibabu wanted
to know the valid reasons. Of course,
he was not here when I spoke. I am sure,
he has not taken the trouble to go into
my speech on the last occasion. MNone
of us does. T know that. The reasons
he accepted. He wanted to know the
valid reasons. My hon. friend from Jama
Sangh also said that the original imposi-
tion of the President’s Rule was all right
but it was the extension that hé was
opposed to.
ot wew fagr awdw : TE 0w
& FeT
& §e 97 97 ;A7 & Az foay ay,
o IF TFT AL |
ot wew fagrdt a4t @ A7 ot
ar WA IwAr .
=t FRw 9 9T ;AT § E4s
arATAY St w1 TG FIAT AR |
ot wew fagrt @R : ag

T B

m
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SHRI K. C. PANT: Then, my hon.
friend from the C.P.M. also said that the
process of delimitation should have been
expedited. This, in fact, was the main
theme of many friends opposite. Some
Members said that this has been done for
party purpose. The simple point is that
after the Census. it is necessary to delimit
constituencies both for the Assembly and
for the Parliament. Every State has to
be allotted a certain number of seats. So.
this process is being gone through. There
is no choice. It is a constitutional re-
quirement. You cannot do without it
Since that process is continuing, one will
have to await the result of this process so
that new constituencies can be drawn up
and celectorals rolls can be drawn up.
Shri Madhu Limaye never raised that
point because he understands this. This
is a constitutional requirement and there
can be no argument about it. This is
something which we have to follow. The
Election Commission is associated with it.

Shri Madhu Limaye wanted to know
whether anybody is pressurising anybody
else, He knows the procedure better than
anybody else.

The Election Commission is in charge
of thi; process. It is a Constitutional
authority and the process requires that
things cannot be done quietly; it will all
come out into the open; there will be
public objections; public objections will be
invited, they will be heard and only after
that, will final decisions be taken by the
Election Commission. It has certain non-
official members to advise it in this whole
process. So, the Government at least is
not to be blamed for all this, and I hope,
in fairness, this criticism will not be made.

Then, Sir, as far as the Party benefiting
from it is concerned, I really do not see
how the party angle is brought into this.
As I said, it is a Constitutional require-
ment which has to be gone through, and
whether it is our Partv or some other
Party sitting. here, after the Census opera~
tion is ecompleted, this process will be
necessary in each State.

Shri Haara took objection to my saying

that, during President’s rule, the admi--

nistration would concern itself not only
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with law and order but with develop-
mental projects also. I do not know why
he objected to that. He gave an amazing'
ground. He asked: why should we have-
Assemblies if you have to deal with deve-
lopmental matters?”. In the next breath
he weny on to say, ‘You must improve
education’. Even if I want to improve-
educatien, it is a long term process, it
cannot be done overmight. Mr. Hazra, in.
one breath, was asking why we take up
the developmental projects. . ..

SHRI DINEN BHATTACHARYYA
(Serampore): Mr. Hazra did not speak
on this.

SHRI K. C. PANT: I think, he did. T
asked for the name....

SHRI DINEN BHATTACHARYYA:
He is not kLere.

SHRI K. C. PANT: He is not here
now. But he spoke....

SHRI DINEN BHATTACHARYYA:
He was not here.

SHRI K. C. PANT: Then tell me the-
name of that speaker.

SHRI DINEN BHATTACHARYYA:
Shri Jagadish Bhattacharyya. .

SHRI K. C. PANT: I did not know his
name.

I thought, only one member in the
CPM would be capable of this remark.
It appears there are more., I am sur-
prised. I would have expected beiter
quality. Anyway, I do not want to cast
reflection on any friend here.

The paint I was makieg was this, Dur-
ing President’s rule it is necessary for
the administration 1o attend to develop-
mental needs. But it is not possible to
take up, suddenly, projets within a few
months which are necessarily long-term
projects. Some steps can be taken and
ought to be taken. While on the one
hand it would be wrong to say that the
President’s rule is not meant for develop-
mental purposes, it would not be correct
to say that it can solve all the long-term-
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problems. Even now, in Orissa, the ad-
ministration is taking up developmental
projects. T will, later on, come to some
of these projects.

Sir, it is unfortunate—and some friends
have men:ioned it—that there have been
a successi'sn of natural calamities in
Orissa. It had a cyclone in 1971; in 1972
‘there were floods; in 1973 there was
drought; and with the rains came the
easing of the drought but yet more floods.
1 think, nine districts were affected. This
is unfortunate, But relief measures have
been taken up and about Rs. 30 crores
‘have been spent on relief measures. This
will give you an idea of the extent of
relief operatioms that were required, T
think, ten persons lost their lives and
about 3,500 heads of cattle perished. Tt
required a big relief operation, Power
boards had to be organized. Dry fruits,
food and other requirements had to be
sent to mmooned villagers and others.
Friends frym Orissa know this very well.
Temporary chelters had to be built.

In all thess the administration has been
extremely busy But I am glad—at least
that is my information—that water has
receded and the Kharif crops have not
been affected. This is the silver lining in
the picture.

it Yo Fo T : 33T TAT AT T
#, @iw o1 % AFAE ZATE |

SHRI K. C. PANT: As [ said, this is
my informaticn. If he coald give me any
other inforinet’on, I will be very harpy
tv receive it. That is, I will be very
sorry to know about it.

Many friends referred to the agricul-
tural picturz '» Orissa, 1 do not want to
go into the details.  But during this
Kharif seasoa, there has be:n an attempt
to sow the high-yielding vasieties on =
much larger area, and also to take up
some expansion of the arca under mnize
as a comme:ial crop in Korpot District
where there is a large tribal population
which came up again and again in the
course of this debate as a backward area.
S'milarly, a4 special programme for nil
seeds has been taken up during ke
‘Kharif - season.
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A number of members referred to tne
food situation and  about starvation
deaths—some reference was made. The
availability of rice in the open market
just now is reported to be reascrable and
at reasonable prices and over 9,300 retal
sugply centres have been opened, parti-
cularly, in the drought and flood-affec-ed
areas. 1 think Mr. Panigrahi mentioned
6000 shops. Actually, it is 9,300 shops
retail supply shops bave been opened i
the drought and flood-affected areas.
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SHRI DINEN BHATTACHARYYA:
Probably in 3000 shops there are mno
stocks.

SHRI K. C. PANT: If one goes by
the offtake figures of the shops, the -
ference would be that the food situation
is normal. If the offtake is not very

SHRI DINEN BHATTACHARYYA:
That means tha; the people bave no
purchasing power.

SHRI K. C. PANT: True, the purchas-
ing power is very low. For that also we
have schemes.... (Interruptions) These
are the facts. In certain areas, if that is
not so and if you want me to collect the
figures in amy particular area, 1 will do
so. 1 am not here to paper over the diffi-
culties of Orissa. If you tell me that it is
necessary to do more for Orissa in the
direction of asking the Centre about food,
I shall certainly be with vou. I can as-
sure you this much. Bug the facts with
me are this and even in respect of essen-
tial commodities about which some Mem-
bers spoke, for instance, in regard to
Vanaspati, T am told that the situation
there is reasonably all right. ... (Inferrup-
tions) ‘There is an overall shortage in the
country. But this is my information.

On the question of requisitioning of
foodgrains ......

SHRI 0. K. PANDA: Rs. 67 lakhs
worth of rice was not found in the stocks
of the FCI. This happened sometime ago.

SHRI K. C. PANT: The two things
are quite different. Some stocks might
have been missing from somewhere but
what is the offtake from the retail shops
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which have besn opened in the various
areas is a matter of fact which I can give
ee.. (Interruptions) Let us not get im0
argument. I say if iy is necessary to do
more, let us do more.

SHR[ D. K. PANDA: Only I brought
it to your notice,

SHRI K. C. PANT: A good innovation
there is that mobile courts have been set
up in Orissa to punish those who are
caught in contravening the control mea-
sures.

SHRI DINEN BHATTACHARYYA:
Who are fighting against the policy of the
Government.

SHRI K. C. PANT: Another important
fact which is important in judging the
overall situation is that the procurement
target has been ‘achieved in Orissa.

Somebody mentioned about procurement.
Some references were made to the Food
Corporation of India.

SHRI D. K. PANDA: 3 lakhs should
be brought down to 2 lakhs,

15 hrs.

SHRI K. C. PANT: Target is reduced.
Almost in every State the target is brought
down. But that is a separate matter. That
also has largely been achieved. This gives
an indication of the general situation
there just now. Somebody mentioned—
T forge; who it was—about Food Corpu-
raton of India. He said, because Food
Corporation of Tndia had some wvacant
post, therefore procurement was less. This
would not suggest that that would be so.
Mr. Deo mentioned about some starva-
tion deaths, he said 900.

SHRI P. K. DEO: 991,
ernment figure.

This is Gov-

SHRI K. C. PANT: Shri Bhattacharyya
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There have been 12 deaths due to mal-
nutrition. The remaining cases were due
to iliness, old-age, ‘and other causes.
There has been no death due o starva-
tion. We know that large percentage of
population are there belonging to sche-
duled tribes etc. and large percentage of
population are living under poverty-line.
The feudal set up in Orissa has some-
thing to do with it. Due to old feudal
set up which has been there over a long
period of time, this situation has beem
created. Noiv it has to be put right. We
are to deal with the present and we are
trying to deal with the present.

A question was raised as to why Maha-
rashtra alone should use the DIR and why
other States did not use it. The Centre
has written to all the State Governments
to use DIR and MISA. Therefore, there
is no question of Centre not doing that.
In Orissa 18 hoarders have been arrest-
ed. Mr. Mohapatra made this point. 18
hoarders have been arrested,

SHRI D. K. PANDA: Is there
wholesaler who has been arrested?

any

SHRI K. C. PANT: 18 hoarders have
been arrested for hoarding essential com-
modities. 1 got this answer from Orissa.
I asked them for details from Orissa and
this is the answer I got. Since it was
raised on the last occasion, I wanted this
information.

Then there was reference made by
Bhattacharyya about reduction in wheat
allocation from 20,000 to 10,000 toanes.
Actirally this figure has fluctuated, in Janu-
ary it was 7,000 tonnes and so on, and
then it was 20,000 tonnes and 15,000
tonnes in some month, because this was
done in accordance with their requirements
and availabilty in the country.

It is in consideration of the fact that
Orissa is not normally a wheat-eating
State but it is a rice-eating State. And,

has made this point and T asked for the
details. Investigations in 709 cases in 12
districts out of 13 districts excluding
Sondargarh have been conducted and they
have revealed that 552 cases are false.

therefore, the khariff crop of rice being
very bright, there will be more availability
of rice. Wheat is not really liked much-
by the people there. So, wheat allocation
should be judged i.n the light of all these
factors.
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1 do not want to go into the details of
the programme except to refer to one
point made by two hon. Members about
the need to have small-scale industries.

. SHRI D. K. PANDA: The fact how-
-ever is this, Could not rice be made avail-
able to these consumers—poor people of
Orissa—at Re. 1 per k.g.? We have been
demanding wholesale trade take-over of
rice. You will please enlighten us as to
what you have done.

SHRI K. C.  PANT: It is the
Minister who is the right person to
answer it. About the power programme
why 1 mention this is that small-scale
industry is mentioned. 1 completely agree
that bhaving a few big plants does not
solve the economic or unemployment
problems. Even in Orissa, if you take
Rourkela and if you go a few miles away
from here into the rural area, there is
such a difference. This is bound to be
so. These big plants have their own uti-
lity. But, they do act as a nucleus for
economic development with certain limi-
tations. The real way to solve the un-
employment problem—a reference was
made to this—is to have small-scale in-
dustries. If you have wells, it is neces-
sary to have electric lines. Over 7,000
villages have been brought under electri-
city and 3,000 more villages are going to
be brought under electricity. These will
provide smalliscale industries.

Then, some reference was also made
by Shri Jagannath Rao, Shri Chintamani
Panigrahi and others to the Five Year
Plan. Shri Panda also referred to certain
outkines of it. 1 thmk the other Members
also made a reference to it. T have a
feeling. . ..

SHRI P. K. DEO: What sbout remov-
ing the regional disparity?

SHR} K. C. PANT: You were away
and in fact, body else d
this. There is regional disparity. Mr. Deo
said that there is mo  irrigation project.
And sp he wondered i he could be true
becanse, Mr. Deo alsg had a contro} aver
some sections of Kalahandi at ome time.

SHRI P. K. DEO: After 25 years of

-~
Food

p ¢ 1 never expected such a
stupid reply from the hon. Minister,

SHRI M. RAM GOPAL REDDY
(Nizamabad): For a stupid person, =&
stupid reply is necessary.

SHRI K. C. PANT: The reply was not
given by me but by somebody else, 1
might have, out of deference to Shri P. K.
Deo’s sentiments, said it. But, the fact
is that somebody else has said it and 1
have only brought it to the notice of the
hon, Member. Regarding the reference
made to the Outline of the Fifth Five
Year Plan, the minimum needs pro-
gramme and”all these things, I am sorry
I cannot, at this stage, tell you anything
definitely with regard 1o the Fifth Five
Year Plan. You know that the discuss-
ions are going on.

SHRI D. K. PANDA: You have a
provision of Rs. 1,000 crores for Orissa.

SHRI K. C. PANT: Some
they wany Rs. 3,000 crores.

said that

SHRI D, K. PANDA: But, you have
provided for Rs. 1,000 crores for Orisa
State. - T

SHRI K. C. PANT: 1 think you should
have a discussion with some of the friends
on our side because the figure of Rs. 3,000
crores is mentioned.

SHRI D. K. PANDA: You will kindly
agree now to have Rs, 1,000 crores only.

SHRI K. C. PANT: This may give &
wrong impression. I myself do not mean
what you say. You are overstating your
case. You need Rs. 3,000 crores. The
problem pow is thal just now discussions
are poing on. Until they are completed,
we cannot indicate the size of the Fifth
Five Year Plan. I am sorry to say, I
have some experience in dealings with
the Planning Commission in regard to
ather Ministries, and they aré applying
the cuts all round. .

And they are applying cuts to Fiems
in keeping with the present resouroes
position. While T wish that Orisss wenld
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be given as much cnnsideralion as possi-
ble, I canmmot really see a position where
no cuts are applied, if my experience in
other Ministries is to be any guide to me
in this matter.

SHRI P. K. DEO: The people are
starving in the State, but the MPs have
been asked to come for @ feast by the
Governor at the Utkal Bhavan.

SHRI K. C. PANT: 1 think he should
complimznt the Governor if the feast that
he pgets from hlm is better than what he
is ordinarily accustomed to.

As regards the Fifth Plan, the only
thing that I would like to mention is that
agriculture, irrigation and power, to which
repeated references were made in  the
House, constitute nearly 72 per cent of
the total provision asked for by Orissa.
So, due care has been taken of these vital
sectors.

PANIGRAHI:
It is only 72

SHRI CHINTAMANI
Bat the provision is small.
per cent of Rs. 300 crores.

SHRI K. C. PANT: Whatever it is,
since many Members said that attention
should Be paid to these sectors, therefore,
T am only mentioning that atiention has
been paid to these sectors, and lhe ﬁnal
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SHR] K. C. PANT: He said that aa
impression was sought to be created that
she was an important person or that she
would influence the Plan size and so on
and so forth. Suppose, at this time, she
stays in Orissa and does not even come
to Delhi 1o discuss the Plan with the
Planning Minister, would Shri Madhu
Limaye not have blamed her and said
that mow that she is not in office, she is
not evem bothering to take some interest
in the size of the Plap for Orissa?

ot wy faed @ 77 F Frq gAY
I FT & f9a, 5Er g FwAr g )

SHRI K. C. PANT: Therefore, he
agrees that it is right for Shrimati
Nandini Satpathy to continue 1to take
interest in these matters. ...

SHRI VAYALAR RAVI] (Chirayinkil):
You can ask the Plapning Minister 10
invite Shri Madhu Limaye also for a
discussion on Orissa.

ft w el §ag T® @
Zff ady a9 & w19 Y A s
arfen | ORr THIIA AET g1 WIfET
f s FTH & JAT91 F & A gRIT 0
SHRI P. K. DEO: The procedure

demands that the Orissa Plan should be
d through the Itative com-

picture will emerge after the di

Shri Madhu Limaye objects to the fact
that Shrimati Nandini Satpathy is meeting
the Prime Minister or the Planning Minis-
ter and discussing the Plan. 1 thought
that he would be happy that even though
she was not in power, yet, as the ex-Chief
Minister, she is taking sufficient interest. .

1 f& Ifar wvat # %arg
W ot AferrwT W & I ¥ g
T @ e 1wy g & r‘mr
o] wmaﬁi 10

m:ltee which has been formed by this
House to look after the interests of Orissa.
Why is that committee being by passed?

SHRI K. C. PANT: That committee is
not being by passed.

SHRI P. K. DEO: Instead, 3 rejected
leader at the Polls like Shri Surendranath
Dwivedy is going to preside over the
destiny of 22 million people?

SHRI K. C. PANT: 1 am surprised that
Shri Surendranath Dwivedy should come
in for disparaging reference here in this
House. He has beea an hon. Member of
this House, widely respected by all see-
tions of the House. ...

SHRI SURENDRA MOHANTY
(Kendrapars): I want to enter a cavatad
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this stage. It is not a personal question
at all. The point is that the deputy chair-
man of the Planing Board in Orissa
comes here, spending th ds of rupees
by way of travelling allowances etc. and
Shrimati Mandini Satpathy also comes
here for a discussion. There must be one
agency to function. How many agencies
is the hon. Minister going to allow? There
is no question of any disparaging remark
against Shri Surendranath Dwivedy.

SHRI K. C. PANT: I am
surprised that. ...

rather

SHRI SURENDRA MOHANTY: He
is coming here at the Government's cost,
to conduct election cases.

SHRI VAYALAR RAVI: Nobody can
object, if Shrimati Nandini Satpathy comes
here spending her own money.

SHRI K. C. PANT: I see nothing wrong
in it; if Shrimati Nandini Satpathy has the
interest of the people at heart and she
comes here ‘and discusses matters, I do
not know why hon. Members should b=
so much upset about it

SHRI SURENDRA MOHANTY: But
the hon. Minister says that he cannot tell
us the size of the Plan. What is this
Machiavellian attitude?

SHRI K. C. PANT: | am surprised at
this okjection.

SHRI SURENDRA MOHANIY: The
objection is to this Machiavellian attitude.

SHRI K. C. PANT: It is obvious that
if Shri Dwivedy is dealing with planning
in Orissa or the planning body in Orissa,
he should come here to discuss matters
with the Planning Commission. ...

SHRI SURENDRA MOHANTY: Why
should Shrimati Nandini Satpathy come?

. SHRI K. C. PANT: I am sure hon.
Members are agrezing to this that he
should come here tor discussions when
the Plan for Orissa is being finalised.

SHRI P. K. DEO: Send him to Tib-
buctoo.
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SHRI K. C. PANT: Otherwise, you
woukd justly charge him with deraliction

of duty.
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SHRI VAYALAR RAVI: On a point of
order. Unnecessarily they are drapging
the name of a person who is not here s
niot proper. She mav have come for some
other purpose. As a former Chief Minis-
ter, she might have coms here to discuss
some things. Since she is not here, she
cannpt defend herseif here. To say that
she came hers spending money and all
that is not proper. This tendency shuold
be discouraged.

SHRI K. C. PANT' Therc is nothing
to defend at all. She i» doing what is
right. All sections of the House would
approve of her actimn.

SHRI ATAL BIHARI \AJPAYEE: Do
you hold the poiny of order raised by Shri
Vayalar as a point of disorder?

SHRI K. C. PANT Shri Limaye is only
caying that others too shouid be consulted
Even he is saying that it is a good thimg
she was doing.

SHRI SURENDRA MOHANTY:*On a
point of order. I understand from the
hon. Member's statement that Shrimati
Nandini Satpathy who is the leader of a
political party, Congress, in Orissa, came
to have a discussion with the Prime Minis-
ter regarding the size of the plan. I would
like to know you would kindly give a
ruling on this—why other party leaders
have not been extended this privilege.

SHRI K. C. PANT: If they seek an
interview with the Prime Minister, [ am
sure she will consider the request.

SHRI SURENDRA MOHANTY: Why
are they not extended invitation?

SHRI K. C. PANT: I do not think she
was invited—as far as T know. I certain-
ly think that members like those sitting
opposite will. get priority if they wrile to
the Prime Minister. The Prime Minister
is very conmsiderate in these matters,

There was a refi e to entrepr
ship lacking in Orissa. T entirely agree
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that this is so in backward arcas. So that
itself becomes a search resource. There-
fore, the point he has raised is well taken.
“Therefore, what steps Govérnment have to
take in Orissa at this stage is for us to
<consider.

There was some reference to a miokel

scheme. I think Shri Panigrahi mention-
<d.it. It has been taken up. Hindustan
Copper have been given a prospecting
licence by the State Government. The
‘project has been provisionally accepted for
implementation during. the Fifth Plan,
An OSD. has been appointed to look after

the various. aspects of the project and

-xpedite action, .
‘Then reference was made to a lead

project at Sarji Palli, Hindustan Zinc

Limited lave been granted a mining lease
by the State Government. The project
has been taken up as a joint venture by
the Central and Orissa Governmrents.
Hindustan Zinc hea drawn up a schemre
for exploiting, including advance action
for opening deposits, provision for infra-
wiructure facilities etc. The company has
got the approval of its board and is ex-
pected to commence work in the next
field season, October-November 1973.

This is the position with regard to these
two projects, The fertiliser project at
Paradeep has also been taken up.

SHRI CHINTAMANI PANIGRAHI

‘What about a jute mill?

SHRI K. C. PANT: I am sorry. I tried
to get the information. but I do not have
it.

SHRI D. K. PANDA: What about the
Rare Earths Factory and minor port at
“Gopalpur?

SHRI K. C. PANT: I tried to got by
tolex all the information on points raised
here. Unfortunately, T have not been able
to get all the information. I am giving
whatever information T could get. If they
want me tb get them later, T will try get
it for them.

Shri Mohapatra raised two or three

points. One was about admissions to’
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medical colleges being reduced by 100.
This is true. He himself mentioned thit
one of the reasons is the lack of employ-
ment among dpctors. While 1 agree thal
on a long-term view we will probably
need more doctors, the immediate problem
of unemployment among doctors has 1o
be kept in mind while deciding about these
seats. It has also to be done partly on
the recommendation of the All India
Medical Onunc:!, to improve the quality
of. teaching. =

SHR.[ SHYAM SUNDER MOHAPA-
TRA: It does not mean that it should be
reduced. This has -been going on for the
last five years.

SHRI K. C. PANT: I would remain
absolutely npeutrol in regard to this matter
and not express a view. I am inclined ta
Mohapatra's view, persomally; but speak-
ing for the Government this is the posi-
tion.

About the transfer of junior officers,
peons, etc. from one district. to another,
I am told that there are no mass transfers
and that the tramsfers that have taken
place, particutarly in the supply depart-
ment are for administrative reasons anJd
that peons as a rule are not tramsferred
outside the district and there are excep-
tmn.s only if there is sufficient reason fou

.. (Interruptions) He took objection to
money being increased, increased alloca-
tion for the police. T request him not to
be niggardly in this matter and to realise
that policemen have also some difficulties.
He should look into the question of hous-
ing for the policemen or other facilities
for the policemen. Considering the diffi-
culties in the country today we should be
sufficiently attentive to the needs of the
policemen also.

He referred to the need for Congress-
men and others to give their grain to the
Government. I in fact will go further:
Congressmen have a special duty and
should be leaders and they should provide
the example for others to follow.

SHRI DINEN BHATTACHARYYA:
They are the biggest hoarders in the
country.
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SHRI K. C. PANT: You should not go
into personalities; otherwise leaders of
various parties can be brought under dis-
cussion. There was some reference to
land reforms Bill by Shri Banamali Pat-
naik. That had been considered by the
Consultative Committee. Afier that we
had sent it on to the Agriculture Ministry.
It will go to the Law Ministry and I hcpe
it will be finalised very soon.

There was some reference io the Kendu
Leaf Commission. I should like to correct
the mistake I made in the Consaltative
Committee. In answer to Shri Panda I

said that the Commission had been con- |

sulted in making amendments to the terms
of reference, modifications of the terms
of reference. Actually it ‘was the Advo-
cate General who was consuled. [ have
gone into the nature of the amendments
and 1 find that they really enlarge the
scope of the original terms of reference
and not the other way. I hope he is not
ub;echns to the enlargement of the terms
no (Interr I ? ) I am refer-
ring to the Kendu leaf commission.
Originally, the preamble read: “whereas
there has been persistent public criticism
and criticf®m in the State Legislative
Assembly....” It was amended and the
amendment defined the period. As T said
the amendments enlarge the basic ambit
of the enquiries. ... (Interuptions) Minis-
ters are still included. 1 shall explain that,
The factval position is that a change
was made to the effect that Ccriticisms
regarding concessions and exemptions were
also relevant. Originally, it was only with
regard to rebate; now exemptions and
concessions have been included, which
- means that the ambit has been widened.

There are a few other changes. Then
he mentioned that the Ministers are ex-
cluded. The original wording was “‘whe-
ther the Ministers named earlier and any
other person, or persons, committed any
illegality. ...” Now it has been changed
to “whether the Mini famed earlier
or any public servant committed...” I
hope he is satisfied on this point.

Finally, an addition has been made
“whether the Minister or any public ser-
vant received any illegal gratification
or derival any pecuniary or other henefit

AUGUST 22, 1973
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in connection with the kendu leaf trans—

action from the Ist April 1970 to 3lst

March 1973,

Then he referred to sabotage by the
Superintending Engineer, Electricity, and
other officers. According to my informa-
tion, there is no sabotage by the Superin-
tending Engineer.

SHRI --D. K. PANDA: There was.
sabotnge -in 130 KW line whi:lt is unprece-
dented in history. -

SHRI K. C. PANT: Appamlly, there-
was somestrike.© Some engincers ‘“were-
in day and night shift to mah' the - trans- -
mission lines working. Some wpbotage-
cases were suspected wlnch are uader

.- investigation by the specialited agency o .

the CBI of Orissa. Some accused have
been apprehended and investigation is.
going on.

SHRI D. K. PANDA: There are some:
charges against the same Superintending
Engineer, Cuttack, which are kept in.
cold storage.

SHRI K. C. PANT: I must say that
the precise’ point he made was about
sabotage by the Superintending Engineer.
I will enquire into tha; point.

With regard to the arrest of some boys.
on the 7th August, some four boys were
arrested and later let off. Two more were
arrested on specific charges and they
were let on bail. This is in comnection.
with the Ganjam bandh, This is the in-
formation we have received with regard
to this. '

SHRI D. K. PANDA: There should
be a judicial probe into the police ex-
cesses directed by the District Collector.
Till the 6th everything was normal and’
all the offices were functioning. Then
they started beating, lathi charge and
firing. Why do you not agree to a probe
into the matter? Shri Jaganatha Rao
belongs to that area and he has full know-
ledge about it. Let there be a one-mam
commission to go into this,

SHRI K. C. PANT: My hon, friend,
Shri Jaganatha Rao can certainly tell us
something about it.
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Shri Jaganatha Rao asked about the
progress of Boudha irrigation project,

SHRI D. K. PANDA: Sir, the Minis-
ter has not replied 10 my point. Sir, the

same Collector issued a warrant of arrest.

against me. ... {Interruptions)

MR. DEPUTY-SPEAKER: If be does

not reply, you can draw your own com--

clusions. Now you cannot

T .. (Interrup )

make a

SHRI D. K. PANDA: Now, the same
Collector has.issued a Warrant of arrest..

MR. DEPUTY-SPEAKER: You have

put a certhin qucuf.mn.tl is for’ the
Minister * tb neph- or not to reply.

SHRI K. C. PANT: About this Pro-
ject, without going into details, Stage I
will be completed by the end of 1973-74.
Three of the weirs have been completed.
In place of additional two weirs, it has
been found economical to comstruct a
dam. .

SHRI S. M .BANERJEE (Kanpur):

Sir, let him confirm whether a Warrant
of arrest has been issved,

SHRI K. C. PANT: I am waiting for
the day when Shri Banerjee will also be
interested in comstructive matters, (Inter-
ruptions)

= wew qf¥q (T9T) W X
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SHRI DINEN BHATTACHARYYA:
Whether a Warrant of arrest has been
issued or not?

SHRI K. C. PANT: How do I know?
I would like to know if the CP.M. is
cooperating in organising the bandh. 1
am telling Mr. Dinen Bhattacharyya, if
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he is yperating in or ing the bandh,
Shri Panda might be arrested for no fault
of his own but for the acts of commis-
sion on the part of Mr. Bhattacharyya.

SHRI D. K. PANDA: The Collector
is.-issuing a Warrant of arrest against me
now. The moment I go there, I will be
arrested.

SHRI K..C. PANT: It is not right o
make light of this matter, The only
advice I can give him, without knowing

* the ‘full facts, is to stay in Delhj,
s

* With regard to the main question as to
how long the President’s Rule can be
oxtended, I will be happy if elections
cold be held soon. The Election Com-
mission is mow engaged in the task of
completing the formalities as quickly as
the law will permit and, I hope, it will
be possible to have elections early mext
year. 1 think, that is about the earliest.
It would not be reasonable to expect it
to be done quicker than that. But it is
not necessary to wait for the end of the
period of six months. If they are ready
earlier than that, then we can have elec-
tions earlier than that.

With these words, T hope, the House
will give its approval to the Resolution.

MR. DEPUTY-SPEAKER: The question .
is: [ "6.1

“That this House approves the conti-
nuance in force of the Proclamation,
dated the 3rd March, 1973, in rsepect
of Orissa, issued under article 356 of
the Constitution by the President for
a further period of six months with
effect from the 26th September, 1973."

Those in favour may say “Aye”.
SEVERAL HON. MEMBERS: Aye.

MR. DEPUTY-SPEAKER:
against may say “No",

Those

SOME HON. MEMBERS: No.

MR. DEPUTY-SPEAKER: The “Ayes™
have it....
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SOME HON. MEMBERS: The “Noes”
have it.

MR. DEPUTY-SPEAKER: Let the
Lobbies be cleared. Lobbies have been
cleared. The question is....

SHRI K. C. PANT: Before you put
the question, Sir, I would request them
to consider seriously what would be the

q es if extensiom is not granted.
=it s fagrdr arodt - SaTERE
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MR. DEPUTY-SPEAKER: Let us take.

it in a light-hearted manner. Let us not
take it seriously. I will pow put the
question to the vote of the House,

The question is:

“Thaf this House approves the conti-
nuance in force of the Proclamatiom,
dated the 3rd March, 1973, in respect
of Orissa, issued under article 356 of
the Constitution by the President, for
a further period of six months with
effect from........

SOME HON. MEMBERS: We are not
pressing for a division now.

MR. DEPUTY-SPEAKER: The question

is*

“That this House approves the conti-
nuance in force of the Proclamation,
dated the 3rd March, 1973, in respect
of Orissa, issued under article 356 of
the C ion by the President, for
a further period of six months with
effect from the 26th September, 1973."

The motion was adopted.

15.37 hrs.

STATUTORY RESOLUTION RE. FIXA-
TION OF MAXIMUM AMOUNT OF
LOAN FOR THE ORISSA STATE
ELECTRICITY BOARD

MR. DEPUTY-SPEAKER: The next
Resolution also relates to the State of
Orissa. Dr. K. L. Rao.

AUGUST 21, 1973 for Orissa State Elec-
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THE MINISTER OF IRRIGATION
AND POWER. (DR. K. L. RAO): I beg
to move the following Resolution:

“WHEREAS in pursuance of sub-
section (3) of sectiom 65 of the Electri-
city (Supply) Act, 1948 (54 of 1948),
the Government of Orissa has, with the
approval of the Orissa Legislative
Assembly, fixed under notification No.
EL. IV-17|71-19127, dated the 2nd July,
1971, the maximum amount as rupees
fifty crores for the purposes of sub-sec-
tion (1) of the said section 65 with
effect from the 2nd July, 1971;

AND WHEREAS the Orissa Legis-
Orissa proposes to raise the aforesaid
maximum amount to rupees seventy-
five crores;

AND WHEREAS the Orissa Legis-
lative Assembly has been dissolved;

AND WHEREAS under the Pro-
clamation dated 3rd March, 1973,
issued by the President under article

356 of the Constitution, the powers of
the State Legislature are exercisable by
Parliament;

NOW THEREFORE, it is hereby re-
solved that Lok Sabha do accord
approval to the proposal of the Gov-
ernment of Orissa to fix, under sub-
section (3) of section 65 of the Electri-
city (Supply) Act, 1948 (54 of 1948),
the maximum amount as rupees seventy-
five crores which the Orissa State Elec-
tricity Board may at any time have on
loan under sub-section (1) of the said -
section 65.”

This Resolution seeks to empower the
Orissa  State Electricity Board to raise
borrowings upto Rs. 75 crores. The pre-
sent limit is Rs. 50 crores. They have
a large programme of electrification and
transmission and they want assistance by
way of more borrowings. As the Assem-
bly there has been dissolved and the
powers of the State Legislature are exer-
cisable by Parliament, T havs brought for-
ward this ResoMution to seek ths approval
of the House to the proposal of the Orissa
Government to fix the borrowing limit of



